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OPEN COtRT 

C ENI"RAL ADMINISfRAT IVE TRIBUNAL,11 llahabad bench @ 
Allahabad 

Dated: The 31st day of August, 1998 

Coram: Hon'ble Mr. S.K.Agrawal, Member 'J' 

ORIGINAL APPLICATION f\O .1291/95 

S .P.Varshney son of Late Kishori Lal Varshney, 

resident of 3006 Madhu Garh 
• 

Hathras ( Aliqarh )- ------- - - - -Pet it ioner 

C /A Sri Rake sh Verma 

Versus 

1. Union of India through Secretary, 

Ministry of Telecommunication, 

Nev4 De lh i . 

2. Shri G.P.Tripathi, Telecom 

Divisional Engineer, Mahtura. 

3. The Accounts Officer, Off ice of 

the District Telecom Enginaer, 

Mathura- - - - - - - - - - .. -
C/R Sri Amit Sthalekar. 

Order 

- - - -Respondents 

By Hon'ble Mr. S.K.Agrawa l. 

In this app lication filed under section 19 

of Administrative Tribunals Act 1985, the rrayer of 
. 

the applicant is to direct the respondent no.2 to pay 

the apr- licant Rs.36,125.92 Paisa due to him against 

the medical ' bills "''ithin a stipulated period with 

interest at the rate of 18 pe rcent per annt..tn. A 
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counter was filed by the respondents. In theCounter 

regarding claim of the applicant, it is stated that 

the pet it ion~r a lone submitted bills to the extent of 

of Rs'.36,1?5.92 P. Inview of reimburseme nt of medical 

bills of other staff, it was not possible to reimburse 

the whole amount to the r etitioner in lt:mpstml where as 
. 

only about ~.l,000/- can be sanctiohed to each of the 

staff under the c ire umstacne s. It is submitted that 
a.. 

the respondents will face mot of difficulty in making I 

a 1 ump-sum payment at one time to the petitioner a lpne • 

• 

2. Heard the Learned Lawyer for the ar plicant ao.d 

the Learned Lawyer for the respondents and perused the 

who le record. 

3. On the basis of the oleadinqs of the parties, 

it can be said that the apDlica nt sulnitted medical 

claim for ~·. 36, 125. 92 v.rh ich could not be reimbursed 

so far. Regarding the eligibility of the app licant 

regarding the said claim, there is nothing in the 

pleading s of the respond e nts on the basis of which it 

could be said that the apnlicant is not- entitled to the 

medical reimbursement for which he submitted his claim • 
. 

On the basis .of the pleadin9s of the respondents, it 

only appears that because of lack of fund, the applicant ! 
I . 

could not be reimbursed his medical claim. It was the 

to reques~ for spec ia 1 Budget 
• 

for the reimbursement of the medical claim of the 

employee but th is should not be denied in the way as 

it was denied by the respondents. 

4 ·. Therefore, inview of the facts mentioned in 

the p leadings of the parties, it does arpear that the 

applicant is entitled to medical reimbYrsement of 
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Rs. 36, 125·.02 P a longwith interest at the rate of 12 % 

per an"'l um for delay in .making the said reimbursement. 

5 r• Inview of the above, this Original application 

is allowed and the respondents are directed to reimburse 

the applicant a st111 of Rs.36,125.92 P with interest at 

the rate of 12 percent per annum from the date of 

application i.e .os·.12.1995 y,iith in six months from the 

date of receipt of the copy of th is order. 

6. ~o order as to costs • 

Member Jf'~l 1 ~ \ ~ 
SQI 
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